
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

OR 1082/93, 	 Dt. of Order:6-3-94. 

V .0 .Ramasubbanna 

..App3.icant 
Vs. 

Union of India rep, by .  
Secretary to pvt., & 
Director Gpneral, Dept., of 
Posts, New Delhi. 

The Chief Post Master Gjanaral, 
AP Circle, Hyd. 

The Post 'laster Gpneral, R.P., 
Southern Reion, Kurnool-18 005. 

The Supdt,, of Post OfPice, 
Kurnoo 1—I. 

.Respondents 

Counsel for the AppLicant 	Shri K.S.R.Anjaneyulu 

Counsel for the Respondents :. 	Shri N.R.Devraj, Sr.CGSC 

C OR AM 

THE HON'BLE SHRI T.CHANDRASEKHMR REDDY 	IIEIIBER (j) 



S 	C.A. 1.Q827.43 
	

Dt. of Decision: 

JUDGEMENT 

lAs per Hon'ble Sri T. bhandrasekhara Reddy. Member(J)X 

This is an application filed under Section 19 

of the Administrative Tribunals Act, to direct the respondents 

to restrict the recovery of the amount from the applicant given 

to him towards House Buildiag AdvanOe atfls1800/_  per month and 

further to direct the respondents not to chargé penal interest 

and to pass sidh other order or orders as may deem fit and 

proper in the circumstances of the case. 

The  applicant is working as HSG II Sub Postmastefr 

Yammiganur Postoffice, Kurnool District. He was granted House 

Building Advance of Rs.80,000/- at the rate of 10.5% interest 
construction of the 

per annum on the condition that the/house should be completed 

within 18 months from the date of drawal of thp flroê- i-"--' 

auvdflct and the completion report should be 

submitted and recovery of the advance at the rate of 

Rs.800/- per month to commence immediately thereafter and if 

the applicant failed to construct the house before the 

stipulated date, the applicant was liable to pay penal interest 

of NO. 

The first instalment of Rs.40,000/- was drawn by 

the applicant on 24.3.1988 and the second instalment of 

115.40,000/- was drawn in March, 1989. The construction of 
.,ua.i9a9afld recovery 

was to £gxnnexazgx con &irom Cctober,1989. Anyhow, 

the applicant could not complete the construction within the 

stipulated period  i.e. 30.9.1989. As the applicant could not 

complete the construction of the house within the stipulated 

time, i.e. 30.9.1989, under the terms and conditions 6f the 

agreement entered with 	 -. 	 I 

to repay the entire outstanding advance with penal interest 



in one lumpsum. Accordingly, the applicant was directed. to 

pay in one lumpsum Rs.82,717 representing Rs.45,600/-

as the outstanding advance and Rs.37,117 towards interest 

and penal interest. However, the Superintendent of PostofficeE 

Kurnool ordered recovery of outstanding amount in 51 

instalments of Rs.1600/- each commencing from April,1993. 

It is the contention of the applicant that recovery of 

Rs.1600/- per month from his salary will cause hardship 

to him. Accordingio the applicant, recovery of Rs.800/-

p.m. asusual would be reasonable. The respondents have 

chargedt  the penal interest for the amount advanced to the 

applicant for the construction of the house. According to 
interest is illegal. So, 

the applicant has filed the present CA for the relief as 

already indicated above. 

Counter is filed by the respondents opposing 

the OA. 

F  Interest is collected from the applicant on 

entered into by the applicant with the respondents at the time 

he borrowed: HEA. 	It is not open to the applicant to rescind 

from the terms and conditions of the agreement with regard 

to payment of interest/penal interest. 	It is not in dispute 

- 	
- that the applicant becomes liable to pay penal interest 

- 
-- 	 ns1tSI1 

4-C 	l-- 	---- 	- 	- 

the stipulated date. 	The stipulated date for construction 

of the house, as already pointed out, 	is 30.9.1989. 	So, as the 

ñ gxs construction 	is not completed by 30.9.1-989, the respon- 

dents are justified in charg4ing penal interest on the 

ft applicant as per the agreed terms nna  

tne applicant borrowed the said house building advance. 	So, 

the contention of the applicant th.t collection of penal 

interest f rem the applicant is illegal cannot be acLpted. 

I 

Hence, the prayer of the applicant for a directjorgto the 

1- I 
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respondents not to charge penal interest cannot be granted. 

Hence, this prayer is liable to be rejected. 

MrKSR Anjanéyulu, Counsel for the applic&nt 

during the course of arguments submitted that the basic pay 

of the applicant is Rs.2000/- and collection of Rs.1600/-

from the monthly salary of the applicant each month until the 

amount due to the respondents is discharged7would cause 

hardship to the applicant. The applicant,: who earns a basic 

pay of Rs.2000/- should be çetting atleast Rs.2000/- towards 

DA. But the respondents in this case, have restricted 

the recovery of the amount at the rate of Rs.1600/- p.m. 

with effect from April 1993. It cannot be: said that, recovery 

of the amount at the rate of Rs.1600/- 'p.m. in monthly 

instalments till the entire: loan is discharged7would workout 

in nrA ct, 4r' I. kbs_ 	1_k 	 •,___ sS. 

retire .on 30.5.1998. So, we see no basis in the applicant's 

prayer to restrict the recovery at Rs.800/- p.m.. Hence, 

this prayer of the applicant also is liable to be rejected.. 

For the above reasons, we see no merits in this CA 

I and hence, this OA is dismsed. No costs. 

(T . CHANDRASEKHARA REpÔY) 
Member (Jodi.) 

Dated :March 8, 1994 	 : 
Deputy Reciistrar(J)CC 

Dictated in the Open Court 	- 	- 	 - 
To 	 L¼) UWC.& s.arector cenera1, 

Lept.of Posts, New Delhi. 
sk/rnvl 	

(3 2. The Chief Postmaster eneral, A.P.Circle, Hyd. 
3, The Postmaster General, A.P.Southern Region, Kurnoo1..z7p- >ç, 

The Superintendent of Post Offices, Kurnool-1. 
I'Z One copy to Mr..S.R.Anjaneyulu, Advocate, CAT.Hyd. 

One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd, 
One copy to Library. CAT.Hd, 
One spare copy. 

pvm 
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VICE. CHAIRMAN 
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THE HON'BLE iffi'.A/B0GORTI-a 	MEMBER(AD) 

THE 	'BLE MR. TCCHLtN DRASEICJ-izs< REDDY 
MEIV2ER( JUDL) 

	

MID 	
I 

THE HON' BLE MR..RANGARAJN : M(AD) 

1teds 	-1994 

eJui'EwT 

in 

O.A.No. 

4 

T.A.No. 	 • (w.p. 	) 

Adin4tted and Interim ,Directjons 

ISSU!d.  

All o d. 

Dispoed of wit 4tttflP. 

Dismissed. 	 • 	fl?19  

Dismissed/as with rawn. 	NnNLI ICTL 

Dismissel for Lefa 1 

Reiectecf Ordered. 

No orceras to cost

01  

s. 

 




